
For the Applicant  :  Mr. Aadit R. Sanjanwala, Advocate. 
For the Respondent  :  Ms. Hirva Dave, Advocate for Mr.Jaimin Dave,  
       Advocate.  
 

ORDER 

 

Ld. Counsel for the applicant submitted that he desires to withdraw the application 

with liberty to pursue other remedies which are available. Accordingly, he has filed 

withdrawal affidavit.  

The applicant is allowed to withdraw the application with liberty to pursue other 

remedies according to law. 

In view of the above, CP(IB)/228(AHM)2022 stands disposed off as withdrawn.   

  -Sd-                                                                          -Sd-   
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